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PETI TI ONER
UNION OF I NDIA & ORS

Vs.

RESPONDENT:
SHRI RI SAL SI NGH

DATE OF JUDGVENT: 29/ 04/ 1997

BENCH
K. RAMASWAMY, S. SAGH R AHMAD, G B. PATTANAI K

ACT:

HEADNOTE

JUDGVENT:
ORDER

Del ay condoned.

Leave granted.

Thi s appeal by special |eave arises fromthe judgnent
of the Del hi H gh court, nade on Cctober 30, 1991 .in RFA No.
203/ 91.

Notification under Section 4(1) of the Land Acquisition
Act , 1894 (for short, the ’'Act’) was published on
27.7.1984 for acquiring the |ands for devel opnent of the
Del hi city. The Land Acqui si tion of ficer awar ded
conpensation at the rate of Rs. 17,000/- and Rs. 14,000/ -

per Bi gha. On reference, the civil Court enhanced the
conpensation to Rs. 20,000/- and Rs. 25,000/- per Bigha. On
appeal , by a conmon judgnent, the H gh court had di sposed

of as nmany as 161 appeals. W are informed that agai nst one
of the judgment fromthat batch, Appeal No. 871/95 was
filed and this court has dism ssed the SPL-on the ground of
del ay as well as on nerit. Wien we asked the learned
counsel for the appell ant to give the nunber of cases,
though the case was adjourned fromtine to tine, they have
not been able to give any nunber to be lagged with this

appeal for disposal. In that view of the matter, as many
as 161, which we take it for the time being as 159 appeals,
agai nst the judgnent, appeal s have been all owed to becone

final; as one appeal has been dismssed by this /court
solitarily, we decline to go into and examine the'nerits in
the matter for reducing t he conpensation. | Under
these circunstances, we are constrained to dismss this
appeal. In case the appellants are able to point out at a
|atter date that the appeals have been filed against the
rest of 159 appeals, Iliberty is givento themto file an
application for reviewin this appeal and it should be
consi dered accordingly.

The appeal is accordingly dismssed with the above
directions. No costs.




